
OA/31/86 

Coram : Honb1e Mr. P.H. Trivedi 	: Vice Chairman 

Hoe' ble Mr. P.M. Joshi 	Judicial Member 

6,10.1987 

Neither applicant nor his advocate present. 

Admit. Iss ue notice on the respondent to reply 

within /5 days from the date of this order. 

Adjourned to 9th December, 1987 for further direction. 

(P.M. Trivedj) 
Vice Chairman 

(P • M. 	i) 
Jui ci,,7rber 



O.A./3/86 

CCRAM : Hon'ble Mr. P.M. Trivedi .. Vice Chairman 

Hon'ble Mr. P.M. Joshi 	.. Judicial Member 

9/12/1987 

Neither applicant nor his advocate pre'Mr. B.R. 

Kydda for the respondents present. Reply has been filed. 

.pplicant may file rejoinder if any within one month of 

this order. The case be fixed for final hearing am in 

August, 1983. 

P H Trivedi ) 
Vice Chairman 

ri 

I 



CCM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman 

Hon'ble Mr. P.M. Joshi 	.. Judicial Member 

Learned advocate Mr. V.B. Vasani for Mr. B.B. 

Gogia for the applicant requests for adjournment as 

Mr. Gogia is unable to attend the Tribunal. Allowed. 
L' \ 

The case be adjourned to 2 /3/198 for admission. 

C P 1-1 Trivedi 
Vice Chairman 

(Pi) 
Judicial Member 

*Mogera 



I1. ./182/88 

:1- n 
C.A./3/86 

CC;RM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman 

Hon'ble Jr. P.M. Joshi 	.. Judicial Member 

1 2/O/j 988 

Heard learned advocates Mr. 13.3. Gogia and Mr. 

B.R. Kyada, for the applicnt and respondents resoectively. 

The orders requirto be -p--e 	18.8.1987 has not been 

produce The matter C.A./3/86 be fixed for final hearing 

on 26th April, 1988. With this order 14.A./182/88 stands 

disposed of. 

P H Trivedi 
Vice Chairnan 

( P M J sh 
Judicia i rrber 

- 	 *gera 



c.. /3/86 

CC11 	: Hon'ble IL. P.E. Trivedi .. Vice Chairman 

Honble r. P.L. Joshi 	.. JudiciEl :erber 

88 

1-leard. .1 ii. 	CncH- 	rc 	B.i. 1yac5a 1ernod 

ponde-nts resnectively. 

as not been yet 

petitior.er  althouoh 

Iced to do so. :.r. 

va.i will be servc. 

t his resident 

d to 23rd iuoust, 

V 

11 Trivedi 
e 	-Liti 

cial Jlembor 



Coram : Hont :bie rlr. P.H. Trivedi 	Vice Chairman 

Hon'ble 1-4r. P.M. Joshi 	: Judicial Member 

3/1/1989 

( 	
heard Mr.B.3.Gogia and Mr.a.i-.Kyada I  learnea 

advocates for the aplicant and the respondents. 

Learned aovocate for the resporidz-nts states that 

the petitioner has filed an apeal against the 

impugned order against which he seeks relief in this 

case and that the appeal will be decided within 

45 das from the date of this order, and on this 

the learned advocate for the petitioner withciraos 

the case with a permission to tile anothor case if 

there is any cause aising from the court of the 

aeilate authoLity. Peission a1lowe. With this 

order the case is disposed of as withdrawn. 

(P.i-i.Trived.i) 
Vice hairmari 

JudciaIember 

a. e.bhatt 




